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1.  Interlocutory Application on behalf of the Applicant to 

bring on record Additional Documents; alongwith 

Affidavit.  

 

2.  ANNEXURE A/1 – True copy of Environment Clearance 

dated 01.08.2008.  

 

3.  ANNEXURE A/2 - True copy of MoEF&CC Compliance 

Report dated 24.04.2018. 
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20.10.2024 issued by MoEF&CC.  

 

7.  ANNEXURE A/6 – True copy of Application dated 
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8.  ANNEXURE A/7 (Colly) – True copy of Newspaper 

Report dated 20.11.2024 published in Taaza Tv and 

Millenniumpost.  

 

9.  ANNEXURE A/8 – True copy of Amendment EC dated 

16.12.2024 issued by MoEF&CC  

 

10.  ANNEXURE A/9 (Colly) – True copy of relevant 

extracts of CPCB Guidelines “Guidelines for Developing 

Greenbelts” dated 03.2020 and MoEF&CC Guidelines 

“Standard Terms of Reference (TOR) For EIA/EMP 
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Report for Projects/Activities Requiring Environment 

Clearance” dated 2015.  

11.  ANNEXURE A/10 – True copy of relevant excerpts from 

CPCB Classification of Sectors into Red, Orange, Green, 

White and Blue Categories dated 12.02.2025  

 

12.  ANNEXURE A/11 – News Report dated 01.04.2025 

along with its English translation published in Sanmarg 

Network 

 

13.  ANNEXURE A/12 – True copy of Satellite Images from 

23.01.2012 – 01.04.2025 

 

14.  ANNEXURE A/13 – True copy of Map of Jamuria Block.   

15.  ANNEXURE A/14 – True copy of screenshots of Banglar 

Bhumi portal depicting that plots encroached by 

Respondent No. 11 have been categorized as ponds.  

 

16.  ANNEXURE A/15 – True copy of photographs showing 

dumping of fly ash in open fields 

 

17.  ANNEXURE A/16 – True copy of permits for sinking of 

new well dated 09.07.2012 

 

18.  ANNEXURE A/17 – True copy of images depicting 

unauthorized extraction of water through eighteen deep 

bore tubewells.   

 

19.  Vakalatnama  

20.  Proof of Service  

 

Date: 03.04.2025 
Place: Kolkata                                                           

DRAWN & FILED BY: 

                                                              

Mansi Bachani, Surya Gupta & Anukriti Bajpai 
Advocates for the Applicant 

29, LGF, Presidential Estate, 
Nizamuddin East, New Delhi-110013 

Email: eldflegal@gmail.com; +91- 8851323704 
SETTLED BY: 
Sanjay Upadhyay 
[Senior Advocate] 
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THE HON’BLE NATIONAL GREEN TRIBUNAL 
EASTERN ZONAL BENCH, AT KOLKATA 

IA. NO.                 OF 2025 
IN 

ORIGINAL APPLICATION NO. 38 OF 2025 
 

IN THE MATTER OF: 

Pintu Dutta          ...Applicant 

-Versus-  

State of West Bengal & Ors.          ...Respondent(s) 

 

INTERLOCUTORY APPLICATION FOR BRINGING ON RECORD 

ADDITIONAL DOCUMENTS 

MOST RESPECTFULLY SHEWETH:  

1. That the present OA was filed under Section 14 and 15 read with Section 18 of 

the National Green Tribunal Act, 2010 (hereinafter “NGT Act, 2010”) against 

encroachment of water bodies, including the tributary of Singharan River, the 

flow of which has been completely obstructed, and which has lost its physical 

existence as a result of the activities of Respondent No. 11, M/s Super Smelter 

Ltd. Further, issues regarding violation of conditions of Environmental 

Clearance (hereinafter “EC”) conditions, especially with respect to green belt 

area, have been raised, apart from violation of provisions of the Air (Protection 

and Control of Pollution) Act 1981 and the Water (Prevention and Control of 

Pollution) Act, 1974.  

2. That on 04.03.2025, this Hon’ble Tribunal observed that the submissions in the 

OA required consideration and was pleased to issue notice to the Respondents 

with a direction to file their counter affidavits.  

3. That the present Application is being filed by the Original Applicant herein 

seeking permission to bring on record additional evidence to substantiate the 

non-compliance and abject violation of the law by the Respondent No. 11 along 
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with certain legal submissions along with some judgments of this Hon’ble 

Tribunal as well as the Hon’ble Supreme Court, which are important for proper 

adjudication of the present Application.  

4. That Respondent No. 11 was granted Environmental Clearance (hereinafter 

“EC”) on 01.08.2008 by Ministry of Environment, Forest and Climate Change 

(“MoEF&CC”) for its proposed Integrated Steel Plant (0.85 MTPA) along with 

Captive Power Plant (160MW) at Jamuria Industrial Estate, Village Mondalpur, 

Jamuria, District Burdwan, West Bengal under the provisions of EIA 

Notification dated 14.09.2006. The conditions of Environmental Clearance inter 

alia mentioned that the total water requirement from Akhalpur reservoir and 

Assansol Durgapur Development Authority (hereinafter “ADDA”) shall not 

exceed 26,760m3/day. Unit was also required to maintain zero liquid discharge. 

Green belt to be developed in 80 acres (33%) out of the total 240 acres within 

and around the plant premises to mitigate the effects of fugitive emissions as per 

the CPCB Guidelines. A copy of the said EC dated 01.08.2008 is appended and 

marked “ANNEXURE A/1”.  

5. That on 24.04.2018, MoEF&CC Eastern Regional Office, Bhubaneswar 

submitted Compliance Report in respect of Respondent No. 11 unit to 

MoEF&CC highlighting several shortcomings with respect to compliance of EC 

conditions dated 01.08.2008. These include - respect to fly ash utilization, non-

submission of data regarding online stack monitoring, and higher emissions level 

by Respondent No. 11 unit. True copy of Report dated 24.04.2018 is annexed 

and marked as “ANNEXURE A/2” 

6. The MoEF&CC granted EC dated 12.02.2019 to Respondent No. 11 for the 

expansion of Integrated Steel Plant (0.85 MTPA) with 184 MW Captive Power 

Plant under the provisions of the EIA Notification, 2006. It is pertinent to note 

that the said EC mentions that no river passes through the project area, no water 
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body exists around the project and modification/diversion in the existing natural 

drainage pattern has not been proposed at any stage. The fresh water requirement 

for the project would be fulfilled from the Ajay River and estimate requirement 

is 12351m3/day. Green belt will be developed in 24.27 Ha, which is about 33% 

of the total acquired area, in at least 3 tiers around the plant boundary. Further 

continuous air monitoring to be carried out within and outside the plant area (at 

least four locations one within and three outside at an angle of 120o each. A copy 

of the EC dated 12.02.2019 for expansion is appended as “ANNEXURE A/3”  

7. That the Respondent No. 11 has submitted an application dated 09.10.2024 to 

MoEF&CC, along with Pre-feasibility Report, Form 1 and proposed ToR 

seeking further expansion of its 0.85 MTPA Integrated Steel Plant with inter alia 

installation of DRI (0.672 MTPA to 1.395 MTPA), Pellet Plant (1.2 MTPA to 

1.8 MTPA) and installation of PGP plant (30,000 Nm3/hr), among others. 

Pertinently, the Respondent also proposed to drop 40.72 Ha of land out (out of 

total land area 116.72 Ha covered under EC dated 12.02.2019), and acquiring 

14.99 Ha instead for Greenbelt and storage facilities. A copy of the said 

Application is appended as “ANNEXURE A/4”.  

8. That on 20.10.2024, MoEF&CC considered the above proposal and granted 

Standard Terms of Reference (ToR) under the provisions of the EIA 

Notification, 2006. Pertinently, Respondent No. 11 was also directed to obtain 

amendment in respect of EC dated 12.02.2019 to account for proposed land 

changes.  The EC appraisal of the project shall be subject to submission of above 

referred EC amendment along with EC application. True copy of Standard ToR 

dated 20.10.2024 is annexed and marked as “ANNEXURE A/5”.  

9. In view of ToR dated 20.10.2024, Respondent No. 11 applied for amendment in 

EC dated 12.02.2019 in respect of reduction in land area required for the project 

to 76 Ha (reduced from 116.72 Ha). Further, the area envisaged for Greenbelt 
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was also proposed to be 25.08 Ha (33% of total project area). True copy of 

application dated 07.11.2024 is annexed and marked as “ANNEXURE A/6” 

10. That on 20.11.2024, News reports titled ‘11 factories fined ₹500 crore for illegal 

construction, pollution crisis escalates’ published in Taaza Tv and ‘Asansol 

Municipal Corporation imposes penalty on 11 factories for illegal construction’ 

in Millennium post. The reports highlight the diversion of the Sinharan River by 

several factories, which has caused the river to turn red due to contamination. 

Copy of the Reports dated 20.11.2024 is marked and annexed as “ANNEXURE 

A/7 (Colly)”. 

11. That on 16.12.2024, MoEF&CC granted amendment in EC dated 12.02.2019 

with respect to reduction in project land from 116.72 Ha to 76 Ha. Pertinently, 

the EC provides that Respondent No. 11, while dropping/ handing over the extra 

land, shall explore not changing the existing land-use as approved by the 

Government. The Amended EC dated 16.12.2024 is marked and annexed herein 

as “ANNEXURE A/8”.  

12. That while Respondent No. 11 claims that the additional area of 14.99 Ha has 

been acquired for development of Greenbelt, however, only 5 Ha of land is 

within the possession of the company as of yet. Moreover, developing Greenbelt 

on the purported 14.99 Ha of land would not lead to any improvement in the 

condition of the villages, since the said land is located almost 2 Km away from 

the affected villages. CPCB in Guidelines for Developing Greenbelts dated 

March 2000, has observed that since Greenbelt is expected to neutralize 

pollutants, their location should aim at screening off the source of pollutants 

from society. Areas around industrial establishments, residential areas and 

roadsides should be the ones targeted for Greenbelts. True copy of relevant 

extracts of CPCB Guidelines and MoEF&CC Guidelines on maintenance of 

greenbelts are annexed and marked herewith as “ANNEXURE A/9 (Colly)”.    
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13. That significantly Integrated Iron and Steel Plant and Sponge Iron with Captive 

Power Plant has been categorized as a ‘Red’ Category industry by the CPCB in 

its Classification of Sectors into Red, Orange, Green White and Blue Categories 

dated 12.02. 2025.Therefore, considering that the unit of Respondent No. 11 is 

a red category industry, the provision of adequate Greenbelt near to the villages 

is sine qua non for ensuring health and wellbeing of villagers. Copy of the 

relevant excerpts of the CPCB Classification is marked and annexed as 

“ANNEXURE A/10”.   

14. That another local newspaper clipping published on April 1, 2025 in Sanmarg 

Network wherein it is reported that Jamuria Industrial Estate is a hub to big steel 

plants which include Respondent No. 11. The report highlights that the public is 

suffering from the pollution emanating from these industries causing health 

problems such as TB, Asthma, cancer, etc. The rule regarding planting trees in 

factories is not being followed by any factory. Pure water, which should be 

supplied to residents, is being taken by the factory owners in connivance with 

the Municipal Corporation, while the contaminated water is supplied to the 

residents of the Municipal Corporation. Resultantly, a protest would be held on 

03.04.2025 at the office of Municipal Corporation, to address the problem and 

reach a plausible solution.  A copy of the said news report is appended and 

annexed herewith as “ANNEXURE A/11”. 

15. That the Applicant has now procured certain satellite images which clearly 

shows that the Nala passing through the middle of the company campus lies on 

the catchment area of river Sinharan/Singharan and plays a significant role in 

maintaining the ecology of the river and the nearby villages. Further the satellite 

images clearly shows that the natural course of the nala has been totally diverted 

and in fact, the flow of the Nala has been completely obstructed due to the 
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operations of Respondent No. 11. True copy of satellite images from 23.01.2012 

– 01.04.2025 are annexed and marked herewith as “ANNEXURE A/12”. 

16. That it is further submitted that several plots viz. plot no. 2220, 2251, 2291,2126 

and 2131 that form part of unit of Respondent No. 11 have been categorized as 

“Pukur”/ ‘pond’ in the land records. True copy of Map of Jamuria block is 

annexed and marked as “ANNEXURE A/13”. True copy of screenshot of 

Banglar Bhumi Portal depicting above plots being categorized as pond is 

annexed and marked herewith as “ANNEXURE A/14”.  

17. That Respondent no. 11 has also been dumping fly ash, in open lands, outside 

the unit’s premises which is in violation of EC dated 12.02.2019. That as per EC 

dated 12.02.2019, Respondent No. 11 is required to ensure 100% utilization of 

fly ash by providing it to cement and brick manufacturers. However, as is evident 

from the photographs annexed herewith, Respondent has been dumping huge 

quantities of fly ash, in the open, outside the unit’s premises. The fly ash is not 

appropriately covered, and no measures have been adopted by Respondent No. 

11 for their covered storage and transportation. True copy of photographs 

showing dumping of fly ash in the open are annexed and marked herewith as 

“ANNEXURE/15”.  

18. That as per the EC dated 12.02.2019, the freshwater requirement of the project 

was estimated as 12351m3/day, which would be drawn from Ajay River through 

Submersible pump provided by the ADDA. While Respondent No. 11 has been 

granted permission for installing three riverbed tubewells by the Water 

Resources Development   Authority   vide   permits   dated    09.07.2012, 

However,   Respondent   has   been   extracting   water   through   eighteen 

deep   bore   tubewells.   True   copy   of   permits   dated    09.07.2012   is 

annexed and marked as “ANNEXURE/16”. True copy of image depicting 
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unauthorized extraction of water through eighteen deep bore tubewells by 

Respondent No. 11 is annexed and marked as “ANNEXURE/17” 

19. That the Hon’ble Supreme Court and this Hon’ble Tribunal in a catena of cases 

has quashed allotment of water bodies towards industrial projects (Jitendra 

Singh vs Ministry of Environment (2020) 20 SCC 581, Lt. Col. Sarvadaman 

Singh Oberoi vs Union of India (M.A. No. 26/2019 in OA No. 325/2015). 

20. That the present I.A is being filed Bonafide and in the interest of justice. Above 

mentioned documents are essential for a holistic adjudication of the present 

dispute. 

PRAYER 

That in the view of the above it is most respectfully prayed that this Hon’ble 

Tribunal may be pleased to: 

a. Allow this Interlocutory Application for Additional Documents in the 

Original Application. 

b. Pass any other Order which this Hon’ble Tribunal deems fit in the interest 

of justice. 

 

Date: 03.04.2025 
Place: Kolkata                                                           

DRAWN & FILED BY: 

                                                              

Mansi Bachani, Surya Gupta & Anukriti Bajpai 
Advocates for the Applicant 

29, LGF, Presidential Estate, 
Nizamuddin East, New Delhi-110013 

Email: eldflegal@gmail.com; +91- 8851323704 
SETTLED BY: 
Sanjay Upadhyay 
[Senior Advocate] 
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IN THE HON'BLE NATIONAL GREEN TRiBUNAL 

EASTERN ZONE BENCH.KOLKATA 

INTERLOCUTORY APPLICATION NO. OF 2025 

IN 

ORIGINAL APPLICATION NO. 38 OF 2025 

lN THE MATTER OF: 

Pinru Duna ... Applicant 

Versus 

State of West Bengal & Ors. . .. Respondent (s) 

~::::'\QS AFFIDAVIT . ...,~ 
~ 1. P intu Dutta, S/o Si taram Duna, aged about 31 years. resident of Mondalpur. 

Jamuria, Paschim Bardhman, West Bengal - 713336, presently at West Bengal. 

do hereby solemnly affi.DllS and declares as under: 

1. That 1 am fulJy conversant of the facts and circumstances of the matter and am 

competent to swear this affidavit. 

2. The contents of the accompanying Interlocutory Application are true and correct 

to the best of my knowledge and have been drafted by the counsel on my 

instructions and nothing material has been concealed therefrom. 

That the Annexures in the accompanying Interlocutory Application are true and 

rrect to the best of my knowledge. 

f.·~j)~· 
DEPO~NT 

ICATIO~: 

Verified at West Bengal on tbis. OlS.~.day of.AfttN/., 2025 that the contents 

of the above affidavit are true and correct to my knowledge and belief and nothing 

0 1 ~PR 1025 

10 124



11 125

sua30
Typewritten Text
ANNEXURE A/1



12 126



13 127



14 128



15 129



16 130

sua30
Typewritten Text
-TRUE COPY-



Annexure IV- RO certificate and EC Compliance
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l 
SUPER SMELTERS LTD. 

An ISO 9001 :2008 Certified Company 

Regd .. Office: Premlata 139 Shakespeare Sarani I 2nd Floor I Kol~ata-700 017 I Telefax: +91 33 2289 2734-36 

To 

The Director (Industry -1) - IA Division 

Ministry of Environment, Forest and Climate Change 

Indira Paryawaran Bhawan, 

Jor Bagh Road, New Delhi - 110003 

Date: 07.10.2024 

SubjecJ: Expansion of 0.85 MTPA Integrated Steel Plant -.ORI (0.672 MTPA to 1.395 MTPA), 

Pellet Plant (1.2 MTP A to 1.8 MTP A) along with installation of PGP plant (30,000 

Nm3/hr), IF (0.712 MTPA to 0.87733 MTPA) along installation of EAF; SAF (0.0908 

MTPA to 0.148 MTPA) {SiMn /FeCr-0.095495 MTPA OR FeMn/Pig Iron-0.148 MTPA 

OR FeSi-0.048384 MTPA OR SiCr-0.0756 MTPA} with proposed 2X10 T EAF, 1 x 35 T 

AOD plant, 35 TPH Briquetting plant, CPP-WHRB (51 MW to 102 MW), existing rolling 

mill (0.85 MTPA) & oxygen plant (3600 m3/hr); decreasing capacity of Coal washery (0.9 

MTPA to 0.6 MTPA), Iron ore beneficiation (2 MTPA to 1.1 MTPA) & CPP- FBC (133 

MW to 72 MW) along with dropping of unimplemented Sinter plant, :MBF, Lime Plant, 

AOD & Coke Oven At Jamuria Industrial Estate in Village- Mandalpur& Banali, PO­

Mondalpur, District Paschim Bardhaman, West Bengal by Mis Super Smelters Limited­

Submission o/ToR application 

Ref: EC obtained by Super Smelters vide file no. J-11011/86/2008-IAII(I) dated 12.02.2019 for 

Proposed expansion cum modification of 0.85 MTPA Integrated Steel Plant with 184 MW 

CPP by MIS Super Smelters Limited at Jamuria Industrial Estate in Vil/age-lkra, PO­

Monda/pur, Dist Paschim Bardhaman, West Bengal as amended on 07.08.2019 for change in 

configuration of the pellet plant from 1.20 MTPA (2x0.6 MTPA) to 1.20 MTPA (lx0.8 MTPA 

& lx0.4 MTPA) 

Dear Sir, 

With reference to the aforesaid subject and above cited reference matter; we would like to appraise 

your good self that our company has obtained latest Environmental Clearance vide File No. J-

11011/86/2008-IAil(I) dated 12.02.2019 from MoEF&CC, New Delhi for "Proposed expansion cum 

modification of 0.85 MTPA Integrated Steel Plant with 184 MW CPP at Jamuria Industrial Estate in 

Village-Ikra, PO- Mondalpur, Dist. Paschim Bardhaman, West Bengal, and amendment in EC was 

~11J~1111mi:111~ 
Work,: Jamurla lndu1trlal E1tate I Rajaram Danga I P.O.: lkra I Jamurla I Dl1t. Paachlm Bardhaman 713 362 I CIN: U27109WB1995PLCO72223 

Phone: +91 341 24S 668818 24S 6691/82 I Email: lnfoQ1uper1haktl.ln I www.1uper1h1kt1.ln 
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I 
I SUPER SMELTERS LTD. 

An ISO 9001 :2008 Certified Company 

Regd .. Office: Premlata I 39 Shakespeare Sarani I 2nd Floor I Kol~ata-700 017 I Telefax: +91 33 2289 2734-36 

obtained for "change in configuration of the pellet plant from 1.20 MTPA (2 x 0.6 MfPA) to 1.20 

MTPA (1 x 0.8 MTPA & Ix 0.4 MTPA)" dated 07.08.2019. 

Mis Super Smelters Limited has obtained latest CTO from WBPCB vide consent no.: 

WBPCB/4678395/2024 dated 12.02.2024 valid till 28.02.2029 for- Sponge Iron: 492016 TPA, MS 

Billet: 597330 TPA, Pellet: 1200200 TPA, Si Mn/Fe Mn: 30000 TPA, Steel Flat and Rebar: 240000 

TP A, Angle/Channel/Joist/Flat/Square/Round/Hexa Round: 72000 TP A, CPP (WHRB, CFBC, 

AFBC): 74 MW, Oxygen: 3600 Cubic meters/ Hour and CTO No. WBPCB/4439847/2023 dated 

26.04.2024 valid till 28.02.2029 for Captive Power from CFBC Boiler of 01 x 140 TPH: 35 MW/ 

Hour, Steel Flat, Rebar and Structure: 270000 TPA. 

Now the company has proposed for Expansion of 0.85 MTP A Integrated Steel Plant - ORI (0.672 

MTPA to 1.395 MTPA), Pellet Plant (1.2 MTPA to 1.8 MTPA) along with installation of PGP plant 

(30,000 Nm3/hr), IF (0.712 MTPA to 0.87733 MTPA) along installation of EAF; SAF (0.0908 

MTPA to 0.148 MTPA) {SiMn /FeCr-0.095495 MTPA OR FeMn/Pig Iron-0.148 MTPA OR FeSi-

0.048384 MfPA OR SiCr-0.0756 MTPA} with proposed 2X10 T EAF, Ix 35 T AOD plant, 35 TPH 

Briquetting plant, CPP-WHRB (51 MW to 102 MW), existing rolling mill (0.85 MTPA) & oxygen 

plant (3600 m.3/hr); decreasing capacity of Coal washery (0.9 MTP A to 0.6 MTP A), Iron ore 

beneficiation (2 MTPA to 1:1 MTPA) & CPP- FBC (133 MW to 72 MW) along with dropping of 

unimplemented Sinter plant, MBF, Lime Plant, AOD & Coke Oven at Jamuria Industrial Estate in 

Village Mandalpur& Banali, PO-Mondalpur, District Paschim Bardhaman, West Bengal. 

Land area as per existing EC granted is 116.72 ha. The company has proposed to drop 40.72 ha land 

which was earlier earmarked for installation of some units, due commercial and technical decision. In 

lieu of this the company has acquired 14.99 ha additional land near existing plant for development of 

greenbelt, storage facilities, parking and open area for future expansion. After dropping of the said 

units and area, the available land is 76.0 ha. 

As part of the proposed expansion, 14.99 ha land will be added, hence, the total land after expansion 

will be 90.99 ha. 

iilJ~lilimmnTV 
Works: Jamuria Industrial Estate I Rajaram Danga I P.O.: lkra I Jamuria I Dist. Paschlm Bardhaman 713 362 I CIN: U27108W81995PLCO72223 

Phone: +81 ~12456688/8 245 6681/92 I Email:lnfo@superahaktl.inIwww.auperahaktl.in 
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SUPER SMELTERS LTD. 
An ISO 9001 :2008 Certified Company 

Regd .. Office: Premlata 139 Shakespeare Sarani I 2nd Floor I Kol~ata-700 017 I Telefax: +91 33 2289 2734
•
36 

As per EIA Notification dated 14th Sept., 2006 and subsequent amendments, the project falls u
nd

er 

Category "A" S. No. 3 (Material Production), Project Activity '3(a)' Metallurgical InduStrles (ferrous 

& non-ferrous), '2 (a)' Coal washeries, '2(b) Mineral beneficiation' & 'l(d) Thermal Power Plants'. 
f1 obtaining Terms of 

In this regard, we are herewith submitting you the following documents or 

Reference. 

• Pre-feasibility Report 

• Fonn 1 (Part A & B) 

• Proposed Terms of Reference 

Terms of Reference for the above said 
We request you to kindly consider our proposal and grant us 

proposal at earliest. 

Thanking you and with Regards, 

Yours faithfully 

For Mis Super Smelters Limited 

~/2 )12-e v Ku~ D--1 
' "'7 Rajeev Kumar Jba 

Wholetime Director 

(Authorised Signatory) 

i111ij1 ,lim1:111™ 
Works: Jamurla Industrial Estate I Rajaram Dangs I P.O.: lkra I Jamurla I Dist. Paschim Bardhaman 713 362 I CIN: U27109W81995PLC072223 

Phone: +91 3412458888/8 245 8891/92 I Email: lnfo@auperahaktl.in I www.auperahaktl.ln 
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I 
SUPER SMELTERS LTD. 

An ISO 9001 :2008 Certified Company 

Regd •• Office: Premlata I 39 Shakespeare Sarani I 2nd Floor I Kol~ata-700 017 I Telefax: +91332289 2734-36 

Date: 05.1 J.2024 

To 

The Member Sttretary (Industry - I). IA Division 

Ministry of Environment, Forest and Climate Chnngc 

Indira Paryavaran Bhawnn 

Jor Bagh Road. New Delhi - 110003 

Subject Proposed expansion cum modification of 0.85 MTPA Integrated Steel Plant with 184 MW CPP by Mis Super 

Smelters Limited at Jamuria Industrial Estate in Village llcra, PO-Mondalpur, Distt Paschim Bardhaman, West 

Bengal - Regarding amendment in EC w.r.L land related changes 

Ref: EC letter obtained from MoEFCC, New Delhi vide F. No.J-11011/86/2008-IA II (0 dated 12/02/2019 as 

amended on 07.08.2019 for change in configuration of the pellet plant from 1.20 MTPA (2x0.6 MTPA) to 1.20 

MTPA (Jx0.8 MTPA & lx0.4 MTPA) 

Sir 
With reference to the aforesaid subject and above cited reference, it is submitted that Environment Clearance for Proposed 

expansion cum modification of0.85 MTPA Integrated Steel Plant with 184 MW CPP at Jamuria Industrial Estate in Village 

Ilaa, PO-Mondalpur, Dist. Paschim Bardhaman, West Bengal by Mis Super Smelters Limited was obtained from MoEFCC, 

New Delhi vide F.No.J-11011/86/2008-IA II (1) dated 12.02.2019 as amended on 07.08.2019 for change in configuration 

of the pellet plant from 1.20 MTPA (2x0.6 MTPA) to 1.20 MTPA (lx0.8 MTPA & lx0.4 MTPA) (Copy enclosed as 

Annexure). The company has obtained latest CTO from WBPCB vide consent no.: WBPCB/4678395/2024 dated 

12.02.2024 valid till 28.02.2029 for- Sponge Iron: 492016 TPA, MS Billet: 597330 TPA, Pellet: 1200200 TPA, Si Mn/Fe 

Mn: 30000 TPA, Steel Flat and Rebar: 240000 TPA, Angle/Channel/Joist/Flat/Square/Round/Hexa Round: 72000 TPA, 

CPP (WHRB, CFBC, AFBC): 74 MW, Oxygen: 3600 Cubic meters/ Hour and CTO No. WBPCB/4439847/2023 dated 

26.04.2024 valid till 28.02.2029 for Captive Power from CFBC Boiler of 01 x 140 TPH: 35 MW/ Hour, Steel Flat, Rebar 

and Structure: 270000 TPA. 

Land area as per existing EC granted is 116. 72 ha. The company has proposed to drop 40. 72 ha land which was earlier 

earmarked for installation of some units, due to commercial and technical decisions of dropping the unimplemented units as 

per existing granted EC. 

Munilimmo~ 
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SUPER SMELTERS LTD. 
An ISO 9001 :2008 Certified Company 

Regd .. Office: Premlata 139 Shakespeare Sarani I 2nd Floor I Kol~ata-700 017 I Telefax: +91 33 2289 2734-36 

In lieu of this, the cempany has acquired additional land near existing plant for development of greenbelt, storage facilities, 

parking and open area for future expansion. At present, total available area is 76.0 ha (59.94 ha industrial use & 16.06 ha 

open area for expansion). Hence, the company be issued amendment in EC as per details mentioned below: • 

Reference EC Condition EC condition after desired Remarks 

in EC amendment 

Para 4, The total land required for the The total land required for the project Dropping of 40.72 ha land due 

Page 2 of project is 116. 72 ha. is 76.0 ha. 
commercial and technical decision 

11 
of dropping some unimplemented 

units. 

Para 15, It has been envisaged that an It bas been envisaged that an area of 33% of total modified area will be 

Page 5 of area of 38.025 ha will be 25.08 ha (33% of total nroject area} maintained as greenbelt inside 

11 develo~d as IZJ'CCnbelt around will be develo~d as ~enbelt around plant premises. 

project site to attenuate the project site to attenuate the noise 

noise levels and trap the dust levels and trap the dust generated due 

generated due to the project to the project developmental 

developmental activities. activities. 

Implementation status of the various units as per existing EC is shown below: 
Remarks 

s. 
Capacity as per granted EC Existing Operating Capacity 

Unit dated 12th Feb 2019 & (Production & 

No. amendment on Ort' Aug 2019 Configuration) 

1. Sinter Plant 
6,90,000 TPA (lx60 m2 + lx15 Not yet installed 

Drop proposed 

m2) 

0.9MTPA , Decrease in capacity 

2. Coal Washery (4,05,000 TPA Clean Coal, Not yet installed 

3,42,000 TPA Middling's) 

3. Rolling Mill 
0.85 (0.312 MTPA, 0.396 

0.582 MTPA Steel 
No change in existing 

MTPA, 0.142 MTPA) capacity 

4. CPPWHRB 51 MW 37MW Expansion proposed 

5. CPP-FBC 133MW 72MW Decrease in capacity 

6. 
Iron Ore 2 MTPA (12,00,000 TP A Fe 1.1 MTPA Decrease in capacity 

Beneficiation Concentrate) (8,25,000 TPA Fe 

Works : Jamuria Industrial Estate I RaJ·aram Dang I Po • lk I • • · Ph . a · • · ra Jamuna I 01st. Pasch1m Bardhaman 713 362 I CIN: U27109WB1995PLCO72223 
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SUPER SMELTERS LTD. 
. An ISO 9001 :2008 Certified Company 

Regd •. Office: Premlata j 39 Shakespe S . I 
are aran, 2nd Floor I Kol~ata-700 017 /Telefax: +91332289 2734-36 

' 

Capacity as per granted EC 
Remarks 

s. 
Existing Operating Capacity 

No. 
Unit dated 12th Feb 2019 & (Production & 

amendment on 011• Aug 2019 Configuration) 

Concentrate) 

(CTO applied) 

7. Pellet Plant 
1.2 MTP A (0.8 MTPA + 0.4 1.2 MTPA (0.8 MTP A + 0.4 Expansion proposed 

MTPA) MTPA) 

380 m3& 65m3 (458000 TPA 
Not yet installed 

Drop proposed 

8. MBF 
HM/Pig) 

9. Lime Plant 120 TPD (10000 TPA CaO) Not yet installed Drop proposed 

No change in existing 

IO. Oxygen Plant 120 TPD (3600 m3/hr) 13 TPD capacity 

6, 72,000 TPA 4,92,016 TPA Expansion proposed 

11. DRJ Kilns (2xl 00 TPD, 3x300 TPD, (2xl00 TPD, 4x300 TPD, 

2x500TPD) lx200TPD) 

7,12,000 TPA Steel 5,97,330 TPA Expansion proposed 

12. IF (4x25 T + 4x20 n (4x25T + 3xl5T + 1x2on 

13. AOD lx45 T (1,42,000 TPA) Not yet installed Drop proposed 

30,000 TPA (2x9 MV A) Fe- No change in existing 

90800 TPA {4x9 MVA (Fe- Mn/Si-Mn capacity 

Cr)58000TPA, lx9 MVA (Fe- N: B- 2 x 9 MV A already 

14. SAF Mn)I9000TPA, lx9MVA(Si- installed and 1 x 9 MV A is in 

Mn)13800 TPA} under implementation stage, 

work in progress. 

15. Coke Oven lx0.5 MTPA (5,00,000 TPA) Not yet installed Drop proposed 

Now the company has proposed for Expansion of 0.85 MTP A Integrated Steel Plant - ORI (0.672 MTP A to 1.395 MTP A), 

Pellet Plant (1.2 MTPA to 1.8 MTPA) along with installation of PGP plant (30,000 Nm3/hr), IF (0.712 MTPA to 0.87733 

MTPA) along installation of EAF; SAF (0.0908 MTPA to 0.148 MTPA) {SiMn /FeCr-0.095495 MTPA OR FeMn/Pig 

Iron-0.148 MTPA OR FeSi-0.048384 MTPA OR SiCr-0.0756 MTPA} with proposed 2X10 T EAF, 1 x 35 T AOD plant, 35 

TPH Briquetting plant, CPP-WHRB (51 MW to 102 MW), existing rolling mill (0.85 MTP A) & oxygen plant (3600 m3/hr); 

decreasing capacity of Coal washery (0.9 MTPA to 0.6 MTPA), Iron ore beneficiation (2 MTPA to 1.1 MTPA) & CPP­

FBC (I 33 MW to 72 MW) along with dropping of unimplemented Sinter plant, MBF, Lime Plant, AOD & Coke Oven at 

Jamuria Industrial Estate in Village Mandalpur & Banali, PO-Mondalpur, District Paschim Bardhaman, West Bengal for 

~1uii,1immn~ 
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SUPER SMELTERS LTD. 
An ISO 9001 :2008 Certified Company 

Regd .. Office: Premlata 139 Shakespeare Sarani / 2nd Floor I Kol~ata-700 017 I Telefax: +91332289 2734-36 

which Standard ToR has been granted on 20.10.2024. Para 5 of the Jetter states '~ ..... .In view of the above, PP shall apply 

and obtain EC amendment in respect of the previous EC dated 12-02-2019, at the earliest, to account/or the land related 

changes. The EC appraisal of the project shall be subject to the submission of above-referred EC amendment to he 

obtained by PP and submitted along with EC application" for which the company is requesting for amendment in tbe 

existing EC. 

We hope that you will consider our request and grant us amendment in the EC for the land changes as described above. 

Thanking You, 

Yours faithfully 

For Mis Super Smelters Limited 

Rajeev Kumar Jba 

Authorized Signatory 

iiuiJlimianTM 
Works: Jamurla Industrial ESlate I ~!jaram Danga I P.O. : lkra I Jamuria I Dist. Paschim Bardhaman 713 362 I CIN: U27109W81995PLC072223 
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News / State / 11 factories fined ₹500 crore for illegal construction, pollution crisis escalates

SIGN IN

Breaking News for primary and High school will start from April 30 as heatwave intensifies: Mamata Ba

11 factories fined ₹500 crore for illegal construction, pollution crisis
escalates

Asansol Municipal Corporation fines 11 factories ₹500 crore for illegal construction and severe environmental damage
Singaran River diverted into factories, turning water red and causing significant pollution and land encroachment
Local residents demand harsher penalties, while Chamber of Commerce defends factories' socio-economic contributions

20 Nov 2024   

The Asansol Municipal Corporation has imposed a ₹500 crore fine on 11 factories in the Jamuria-Raniganj area for illegal
construction and environmental violations. These factories have been accused of expanding their operations without the necessary
approvals, leading to significant environmental degradation and land encroachment. The fine is a result of ongoing concerns raised
by local residents about the harmful impact of these factories on the surrounding areas.

One of the primary issues is the diversion of the Singaran River by several factories, which has caused the river to turn red due to
contamination. The factories have altered the natural flow of the river, transforming it into a drain. The environmental impact
extends beyond the river, with reports indicating that the factories have encroached upon local blue forests. Additionally, some
factories have reportedly occupied historical and cultural sites, such as a cremation ground being taken over by a sponge iron
factory. The illegal construction has also led to the disruption of local infrastructure, with roads being blocked by factory
expansions.

Local residents have expressed frustration with the scale of the environmental damage caused by these factories. They have called
for a more substantial fine than the ₹500 crore levied by the Asansol Municipal Corporation, citing the long-term environmental
and cultural damage. In addition to the municipal authorities, residents are urging other government bodies such as the Forest
Department, the Asansol Durgapur Development Authority, and the BDO to take action and issue fines for the violations.

The Jamuria Chamber of Commerce and Industries, representing the industrialists, has stated that the establishment of the
industrial estate in the region has led to improvements in socio-economic conditions. While acknowledging that some factory
expansions may not have received the necessary approvals, the Chamber emphasized that the growth of the industrial sector has
contributed to local economic development. The Chamber has called for a reduction in the fine, arguing that industrial expansion
in the area has been a key driver of economic growth despite the construction irregularities.

Tags: Jamuria factories illegal construction pollution fines Singaran River Asansol environmental issues

Select Language
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Asansol Municipal Corporation imposes
penalty on 11 factories for ‘illegal
construction’

BY Team MP 20 Nov 2024 1:17 AM

Kolkata: The Asansol Municipal Corporation (AMC) has imposed a penalty on 11
factories that indulged in illegal construction by keeping the civic body in the dark.

The fine imposed on these companies have been to the tune of Rs 500 crore. If the
companies fail to clear the dues within a specific time period, the civic body has
threatened to take legal actions against them.

“These companies have not adhered to building plans. We found irregularities in
construction. Some six to eight months back when an inspection was made on the
basis of complaints of illegal construction they were asked to pull down the illegal
part. However, they haven’t paid heed to our directions. Hence, penalties have been
imposed,” an AMC official said. The companies that have been penalized are mostly
located in Jamuria.

The civic body had sought clarifications regarding such constructions by the
companies and they could not submit valid documents. Hence, these constructions
were declared illegal.

Locals alleged that the construction has encroached on government land and roads
causing inconveniences to them. They have demanded stringent punishment for such
illegal construction.
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Chhattisgarh govt says ready for
unconditional talks with Naxalites

BY Mpost Bureau 3 Apr 2025 12:43 AM

Raipur: Chhattisgarh Deputy Chief Minister Vijay Sharma on Wednesday said his
government has already clarified it was ready for unconditional peace talks with
Naxalites, remarks coming after the top rebel group showed willingness to declare a
‘ceasefire’ with preconditions.

A statement attributed to outlawed Communist Party of India (Maoist), which was
being circulated on social media on Wednesday, set preconditions for a ceasefire,
including halting anti-Naxal operations and stopping setting up of new camps of
security forces.

The banned group, which has been facing depletion in its ranks following heavy
casualties in frequent encounters with security forces, has asked Central and state
governments to create a conducive environment for peace talks.
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The statement dated March 28, 2025, purportedly issued by Abhay, a spokesperson of
the Central Committee of Maoists, surfaced two days ahead of Union Home Minister
Amit Shah’s scheduled visit to Chhattisgarh.

Reacting to the purported Maoists’ statement, Sharma, who holds the Home portfolio,
said the government has already clarified it was ready for unconditional peace talks
with Naxalites and has introduced an attractive surrender and rehabilitation policy for
cadres who quit the armed movement.

“They (Naxalites) have earlier also spoken about it (peace talks), but had put several
terms and conditions. Maoists had presented conditions like security forces should
remain inside camps for six months and no new camps of security forces should be
set up.

“All such demands do not make any sense and cannot be considered. Now, they have
said in their letter (statement) that they will declare a ceasefire. There is no issue of a
ceasefire. I cannot understand how dialogue will take place with such terminology,”
the Deputy CM said.

Naxalites should shun violence and join the national mainstream, Sharma insisted.

The deputy CM emphasised on all-round development of the state’s Bastar region,
where Left-wing extremists are active.

“We want the menace to end and development to take place in every village of Bastar
region,” Sharma insisted and asked Naxals to send a representative if they are serious
about holding peace talks with the government.
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Queried whether the government will form a committee for peace talks with the
outlaws, Sharma pointed out that the state administration had formed such panels in
the past, but will not do the same now.

The Maoists’ press note, originally released in Telugu, said the Centre and the
government of the state (facing the menace of Naxal violence) have jointly launched
an operation ‘Kagar’ against what they call a “revolutionary movement”.

The central and state governments have intensified counter-insurgency operations,
particularly in Chhattisgarh, and more than 400 Maoists have been killed in the last
15 months, it said.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

3(a):STANDARD TERMS OF REFERENCE FOR CONDUCTING
ENVIRONMENT IMPACT ASSESSMENT STUDY FOR
METALLURGICAL INDUSTRIES (FERROUS & NON FERROUS)
PROJECTS AND INFORMATION TO BE INCLUDED IN EIA/EMP
REPORT

A. STANDARD TERMS OF REFERENCE (TOR)

1) Executive Summary

2) Introduction

i. Details of the EIA Consultant including NABET accreditation

ii. Information about the project proponent

iii. Importance and benefits of the project

3) Project Descr iption

i. Cost of project and time of completion.

ii. Products with capacities for the proposed project.

iii. If expansion project, details of existing products with capacities and whether adequate land
is available for expansion, reference of earlier EC if any.

iv. List of raw materials required and their source along with mode of transportation.

v. Other chemicals and materials required with quantities and storage capacities

vi. Details of Emission, effluents, hazardous waste generation and their management.

vii. Requirement of water, power, with source of supply, status of approval, water balance diagram,
man-power requirement (regular and contract)

viii. Process description along with major equipments and machineries, process flow sheet
(quantative) from raw material to products to be provided

ix. Hazard identification and details of proposed safety systems.

x. Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of the
latest Monitoring Report of the Regional Office of the Ministry of Environment and Forests
as per circular dated 30th May, 2012 on the status of compliance of conditions stipulated
in all the existing environmental clearances including Amendments shall be provided. In
addition, status of compliance of Consent to Operate for the ongoing Iexisting operation
of the project from SPCB shall be attached with the EIA-EMP report.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

b. In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted. Further, compliance
report to the conditions of consents from the SPCB shall be submitted.

4) Site Details

i. Location of the project site covering village, Taluka/Tehsil, District and State, Justification
for selecting the site, whether other sites were considered.

ii. A toposheet of the study area of radius of 10km and site location on 1:50,000/1:25,000 scale
on an A3/A2 sheet. (including all eco-sensitive areas and environmentally sensitive places)

iii. Details w.r.t. option analysis for selection of site

iv. Co-ordinates (lat-long) of all four corners of the site.

v. Google map-Earth downloaded of the project site.

vi. Layout maps indicating existing unit as well as proposed unit indicating storage area, plant
area, greenbelt area, utilities etc. If located within an Industrial area/Estate/Complex, layout
of Industrial Area indicating location of unit within the Industrial area/Estate.

vii. Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

viii. Landuse break-up of total land of the project site (identified and acquired), government/
private - agricultural, forest, wasteland, water bodies, settlements, etc shall be included. (not
required for industrial area)

ix. A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area

x. Geological features and Geo-hydrological status of the study area shall be included.

xi. Details of Drainage of the project upto 5km radius of study area. If the site is within 1 km
radius of any major river, peak and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years. Details of Flood Level of the
project site and maximum Flood Level of the river shall also be provided. (mega green field
projects)

xii. Status of acquisition of land. If acquisition is not complete, stage of the acquisition process
and expected time of complete possession of the land.

xiii. R&R details in respect of land in line with state Government policy

5) Forest and wildlife related issues (if applicable):

i. Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (if applicable)

ii. Landuse map based on High resolution satellite imagery (GPS) of the proposed site delineating
the forestland (in case of projects involving forest land more than 40 ha)
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

iii. Status of Application submitted for obtaining the stage I forestry clearance along with latest
status shall be submitted.

iv. The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere Reserves,
Migratory Corridors of Wild Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features vis-à-vis the project location
and the recommendations or comments of the Chief Wildlife Warden-thereon

v. Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area

vi. Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972, to the
Standing Committee of the National Board for Wildlife

6) Environmental Status

i. Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and direction
and rainfall.

ii. AAQ data (except monsoon) at 8 locations for PM10, PM2.5, SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be based
CPCB guidelines and take into account the pre-dominant wind direction, population zone
and sensitive receptors including reserved forests.

iii. Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given in the
NAQQM Notification of Nov. 2009 along with - min., max., average and 98% values for
each of the AAQ parameters from data of all AAQ stations should be provided as an annexure
to the EIA Report.

iv. Surface water quality of nearby River (100m upstream and downstream of discharge point)
and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

v. Whether the site falls near to polluted stretch of river identified by the CPCB/MoEF&CC, if
yes give details.

vi. Ground water monitoring at minimum at 8 locations shall be included.

vii. Noise levels monitoring at 8 locations within the study area.

viii. Soil Characteristic as per CPCB guidelines.

ix. Traffic study of the area, type of vehicles, frequency of vehicles for transportation of materials,
additional traffic due to proposed project, parking arrangement etc.

x. Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species.  If Schedule-
I fauna are found within the study area, a Wildlife Conservation Plan shall be prepared and
furnished.

xi. Socio-economic status of the study area.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

7) Impact and Environment Management Plan

i. Assessment of ground level concentration of pollutants from the stack emission based on
site-specific meteorological features. In case the project is located on a hilly terrain, the
AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all sources
of emissions (including transportation) on the AAQ of the area shall be assessed. Details of
the model used and the input data used for modelling shall also be provided. The air quality
contours shall be plotted on a location map showing the location of project site, habitation
nearby, sensitive receptors, if any.

ii. Water Quality modelling - in case of discharge in water body

iii. Impact of the transport of the raw materials and end products on the surrounding environment
shall be assessed and provided. In this regard, options for transport of raw materials and
finished products and wastes (large quantities) by rail or rail-cum road transport or conveyor-
cum-rail transport shall be examined.

iv. A note on treatment of wastewater from different plant operations, extent recycled and reused
for different purposes shall be included.  Complete scheme of effluent treatment. Characteristics
of untreated and treated effluent to meet the prescribed standards of discharge under E(P)
Rules.

v. Details of stack emission and action plan for control of emissions to meet standards.

vi. Measures for fugitive emission control

vii. Details of hazardous waste generation and their storage, utilization and management. Copies
of MOU regarding utilization of solid and hazardous waste in cement plant shall also be
included. EMP shall include the concept of waste-minimization, recycle/reuse/recover
techniques, Energy conservation, and natural resource conservation.

viii. Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A detailed
plan of action shall be provided.

ix. Action plan for the green belt development plan in 33 % area i.e. land with not less than
1,500 trees per ha. Giving details of species, width of plantation, planning schedule etc. shall
be included. The green belt shall be around the project boundary and a scheme for greening
of the roads used for the project shall also be incorporated.

x. Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and also to
use for the various activities at the project site to conserve fresh water and reduce the water
requirement from other sources.

xi. Total capital cost and recurring cost/annum for environmental pollution control measures
shall be included.

xii. Action plan for post-project environmental monitoring shall be submitted.
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

xiii. Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency
Management Plan including Risk Assessment and damage control. Disaster management
plan should be linked with District Disaster Management Plan.

8) Occupational health

i. Plan and fund allocation to ensure the occupational health & safety of all contract and casual
workers

ii. Details of exposure specific health status evaluation of worker. If the workers' health is being
evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision testing (Far
& Near vision, colour vision and any other ocular defect) ECG, during pre placement and
periodical examinations give the details of the same. Details regarding last month analyzed
data of above mentioned parameters as per age, sex, duration of exposure and department
wise.

iii. Details of existing Occupational & Safety Hazards. What are the exposure levels of  hazards
and whether they are within Permissible Exposure level (PEL). If these are not within PEL,
what measures the company has adopted to keep them within PEL so that health of the workers
can be preserved,

iv. Annual report of heath status of workers with special reference to Occupational Health and
Safety.

9) Corporate Environment Policy

i. Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

ii. Does the Environment Policy prescribe for standard operating process / procedures to bring
into focus any infringement / deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.

iii. What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

iv. Does the company have system of reporting of non compliances / violations of environmental
norms to the Board of Directors of the company and / or shareholders or stakeholders at
large? This reporting mechanism shall be detailed in the EIA report

10) Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be provided to the
labour force during construction as well as to the casual workers including truck drivers during
operation phase.

11) Enterprise Social Commitment (ESC)

i. Adequate funds (at least 2.5 % of the project cost) shall be earmarked towards the Enterprise
Social Commitment based on Public Hearing issues and item-wise details along with time
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR PROJECTS/
ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

bound action plan shall be included. Socio-economic development activities need to be elaborated
upon.

12) Any litigation pending against the project and/or any direction/order passed by any Court of Law
against the project, if so, details thereof shall also be included. Has the unit received any notice
under the Section 5 of Environment (Protection) Act, 1986 or relevant Sections of Air and Water
Acts? If so, details thereof and compliance/ATR to the notice(s) and present status of the case.

13) A tabular chart with index for point wise compliance of above TOR.

B. SPECIFIC TERMS OF REFERENCE FOR EIA STUDIES FOR
METALLURGICAL  INDUSTRIES (FERROUS & NON FERROUS)

1) Complete process flow diagram describing each unit, its processes and operations, along with material
and energy inputs & outputs (material and energy balance).

2) Details on blast furnace/ open hearth furnace/ basic oxygen furnace/ladle refining, casting and
rolling plants etc.

3) Details on installation/activation of opacity meters with recording with proper calibration system

4) Details on toxic metals including mercury, arsenic and fluoride emissions

5) Details on stack height requirement for integrated steel

6) Details on ash disposal and management -Non-ferrous metal

7) Complete process flow diagram describing production of lead/zinc/copper/ aluminium, etc.

8) Raw materials substitution or elimination

9) Details on smelting, thermal refining, melting, slag fuming, and Waelz kiln operation

10) Details on Holding and de-gassing of molten metal from primary and secondary aluminum, materials
pre-treatment, and from melting and smelting of secondary aluminium

11) Details on solvent recycling

12) Details on precious metals recovery

13) Details on composition, generation and utilization of waste/fuel gases from coke oven plant and
their utilization.

14) Details on toxic metal content in the waste material and its composition and end use (particularly of
slag).

15) Trace metals Mercury, arsenic and fluoride emissions in the raw material.

16) Trace metals in waste material especially slag.

17) Plan for trace metal recovery

18) Trace metals in water
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STANDARD TERMS OF REFERENCE (TOR) FOR EIA/EMP REPORT FOR
PROJECTS/ACTIVITIES REQUIRING ENVIRONMENT CLEARANCE

C. ADDITIONAL TOR FOR INTEGRATED STEEL PLANT

1). Iron ore/coal linkage documents along with the status of environmental clearance of iron ore and
coal mines

2). Quantum of production of coal and iron ore  from coal & iron ore mines and the projects they cater
to. Mode of transportation to the plant and its impact

3). For Large ISPs, a 3-D view i.e. DEM (Digital Elevation Model) for the area in 10 km radius from
the proposal site. MRL details of project site and RL of nearby sources of water shall be indicated.

4). Recent land-use map based on satellite imagery. High-resolution satellite image data having 1m-5m
spatial resolution like quickbird, Ikonos, IRS P-6 pan sharpened etc. for the 10 Km radius area from
proposed site. The same shall be used for land used/land-cover mapping of the area.

5). Respirable Suspended particulate matter (RSPM) present in the ambient air must be analysed for
source analysis - natural dust/RSPM generated from plant operations (trace elements). The RSPM
shall also be analysed for presence of poly-aromatic hydrocarbons (PAH), i.e. Benzene soluble
fraction, where applicable.  Chemical characterization of RSPM and incorporating of RSPM data.

6). All stock piles will have to be on top of a stable liner to avoid leaching of materials to ground water.

7). Plan for the implementation of the recommendations made for the steel plants in the CREP guidelines.

8). Plan for slag utilization

9). Plan for utilization of energy in off gases (coke oven, blast furnace)

10). System of coke quenching adopted with justification.

***
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Central Pollution Control Board 
(A Govl ol lnd1a OrganisatiOn) 

M1n1stry of Envtronment & Forests 
Phone 2204948 

DIUPBISWAS 
Cha1rman 

FOREWORD 

Green vegetal cover is not only pleasing to the eyes but also beneficial in many ways 
such as conservation of bio-diversity. retention of soil moisrure. recharge of groundwater 
and moderation of micro-climate. Yet another important role of vegetal cover. which is 
not well recogmsed. relates to comamment of pollution Bes1des actmg as a carbon smk. 
certain spec1es of plants can even absorb the pollutantS while others can thrive in polluted 
atmosphere. 

Ra.ISlng of green belts with right t}-pc!S of species can serve as a useful buffer to 
contam the menace of pollution from dil'terent sources. With this in view. a study was 
commissioned by the Central Polluuon Control Board (CPCB) tor enlisting the plant 
spec1es SUited to various bio-climauc conditions The Study was also intended to evolve a 
theoretical model for design and development of green belt for opumum artenuauon of a1r 
polluoon Apart from morphologtcal features affecting the plant response to pollutants. the 
other important considerations in optimisation of green belL development tnclude distance 
from the source of pollution and dispersion of pollutants under different atmospheric 
Stabiliry conditions. An exercise was also made to Identify the species which are sunable tor 
revegetauon of mine spoils, degraded habitats and stabilisation of tly ash dumps. 

The report provides a mathematical model co optimise the. spccilicauons of a green 
belt. The report also contains a list of 200 species recommended tor raising of green belt 
under specitk bio-climatic regimes 

I am thankful to Prof. S. B Chapekar. Umversiry of Pune. Shn R K. Kapur. 
Nuclear Power Corporation. Mumbai. Shn V K. Gupta. Atomic Energy· Regulatory Board. 
Mumbru and the team of m) colleagues mcludmg Dr. B. Sengupta. Shn Lain Kapu�. Dr 
SaJeev Paltwal and Shri M. K Gupta tor thetr collective effortS tn bringing out the 
publicauon 

Based on the inputs provided by CPCB and information contained in this report. a 
scheme for raising green belt for poiJuuon abatement and envtronmemal improvement has 
been launched 10 Tamil �adu. 

We hope. the gmdelines and mfom1auon comruned in thts report wtll be useful to all 
concerned "wtth environmental cleaning through greening� 

'Pauvesh Bhawan, C B 0 cum Olllce Complex East Aqun Nagar Delhol tO OJ:> 

� 
(Dilip Biswas) 

Grams "CLEENVIRON Fax (01112204Q48 Telex 031·66440 PCON IN P maol· cpcll�dlpha not 1n 

111 225



1 
2 
3 
4 
5 
6 

A 
B 
c 
0 

CONTENTS 

Executive Summary 

lntroductron 
Plant -Pollutant Interactions 
Theoretrcal Model for Development of Green Belt 
Agro-chmatrc Zones of lnd1a 
Chorce of Plants for Green Belts 
Stabrlizatron of Fly-ash usrng plants 

Appendix 

Brochmatrc Zones of lndra 
Descnptron of Plants Recommended for Green Belts 
Zonewrse Lrst of Recommended Plant Spec1es B1blrography 
References 

Page No. 
1 

2 
4 

19 
34 
39 
44 

50 
66 

167 
196 

112 226



EXECUTIVE SUMMARY 

Chapter 1 : Introduction 

Green belts are recommended for conta1nment of air pollut1on 1n the human environment, 
especially 1n Industrial and urban env1rons. Improvement of aesthetics is a bonus derived 
through the presence of greenery in these areas 

Chapter 2: Plant-Pollutant Interactions 

Advantages notwithstanding, green plants are not a panacea for the environmental ills. As 
liv1ng orgamsms, plants have their limits to tolerate toxicity of air pollutants and to function as 
pollution ameliorants. Nature and levels of sensit1vit1es of plant species towards 
anthropogenic ai.r pollutants, are discussed. 

Chapter 3 : Theoretical Models for Development of Green Belts 

Green belt as a back-up to technological pollutron abatement measures could substantially 
reduce pollution hazard. Mathematical model to optimize d1mensions of green belts IS 
presented and explamed here. 

Chapter 4 : Agro-climatic Zones of India 

A vast country encompasses a variety of agro-cllmates suitable for different types of plant 
species. Zones and subzones of India are described, along with their soil types (as 
Appendix A) to assist in selecting plant spec1es for cultivation. suitable to agro-climates. 

Chapter 5 : Choice of Plants for Green Belts 

Plant spec1es suitable for removal of part1culate matter and gaseous pollutants differ tn their 
morphological characteristrcs Srzes and shapes of crowns penod1c phenomena hke leaf­
shedding, also contribute to plant efftc1ency for pollution abatement. D1scuss1on on these 
points IS followed by descnpt1on of a large number of plant spec1es (1n AppendiX B) 
stressing characters useful for sorption of pollutants. Combining information in chapters 4 
and 5, zonew1se lists of plants recommended for green belts are presented (in Appendix C) 

Chapter 6 : Stabilization of Fly-ash with Plants 

Coal is likely to be used on an 1ncreas1ng scale for power generation, and Will lead to 
aggravation of pollution problem due to fly-ash Stabiltsat1on of ash w1th plants provides 
avtable solution. Strateg1es for achieving the same are discussed in this chapter. 
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CHAPTER-1 

INTRODUCTION 

Most of the human activities generate poilution of one or other types and o1 different 
magnitudes, to whtch all the organ sms are exposed. More often than not exposures to 
some pollution types are considered unavoidable. Resistance of organisms help them 
overcome the hazards caused by such exposures At the same time, organisms. espectally 
animals tend to avoid, or move away, from pollution. By avoidance or by tolerance 
orgamsms struggle and suNtve tn polluted envtronments. 

Such suNival however, is hardly desirable and has limitattons, in terms of health and vitality 
of organtsms. Hence, tt is imperative that pollution is controlled at the source itself. 
Numerous mechanical devices are available for controlling pollution at the process level 
itself. Some trace amount however. 1s still likely to get released. Th1s tS especially true of air 
pollutants from thermal power plants, S\Nell1ng and refining processes. autoexhausts, mining 
and quarry1ng, etc It IS often sta•ed �,at zero pollut1on process (S only hypothettcal. With 
more than 99�o eff1c1ency of pollutton abatement machtnery, some amount of pollution st. 
gets released 1n the atmosphere S�..;cn pollution too IS of wide occurrence. 

Green belts are thought to be effective in such scenanos. where green plants form a surface 
capable of sorbtng arr pollutants and formtng s1nks for pollutants Leaves wrth their vast area 
1n a tree crown, sorbs pollutants on their surface, thus effectNely reduce the1r concentrations 
1n the ambient a1r. Often, the sorbed pollutants are Incorporated in metabolic stream and 
thus ttle a1r IS punfted. Plants grown 1n such a way as to funct1on as pollutant sinks are 
collectively referred to as green belts • 

An important aspect of a green belt. some times overlooked, IS that the plants constituting 
green belts are ltvtng organ1sms. wtth limits to their tolerance towards air pollutants As a 
result cross1ng the threshold limits in terms of pollutton load, would lead to injury to plants 
causing death of tissues and reducing the1r absorption potential. Sink eff1ciency of unhealthy 
and dead t1ssues and leaves ts known to be extremely low, thus defeating the very purpose 
of a green belt. In short, a green belt ts effecttve as pollution sink only within the tolerance 
limits of constituent plants. 

Spectes of plants are stud1ed for the1r relatNe sens1t1v1ties towards different atr polluta11ts. 
Thus, we recogntse spec1es sens�tNe to SOz. species sensitive to 03, or sens1tive to HF, 
etc. In terms of tolerances however, 1t is diff1cu!t to 1dent1fy species that are seiectNely 
tolerant to pollutant spec1es. Statements like HF-sensttive gladiolus is tolerant to SOz is 
obviously not accurate Moreover, an industnal or urban scene invariably cons1sts of 
several pollutants rather than a s1ngle pollutant. Pollut1on sinks hence, a1m at cultrvating 
plants that are tolerant to atr pollutants in general, rather than tolerant to S02, to HF. or to 
0;,, etc Scattering of a few known sens1tive plants. (including selectively sensitive spec1es) 
w1th1n a green belt however. do carry out an important function of indicating the presence of 
pollutants whtch the tolerants would not tndicate. 

Two types of approaches are recogn1sed while designing green belts - i) Source oriented 

2 
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approach and ii) receptor- oriented approach. Both these approaches have their own 
advantages and limitations. It is generally felt that the first approach is advantageous 
where a single industry is situated and the pollutants emitted by the same are sought to be 
contained. The latter approach is desirable in urban- industrial complexes with multiple 
sources of pollution in an industrial - urban mix. A very large proportion of polluted areas in 
this country, where human settlements are intricately mixed with industries, form examples 
deserv1ng the second approach for green belt desigmng 

Whereas, rt 1s easy to state that tolerant plant spec1es should form green belts, it 1s very 
difficult to state confidently about several other aspects about the belts. e.g ij which 
bio-geographic regions of the country are suitable for what plant spec1es ii) what extent soil 
quality contributes to the sources (or otherwise) of growth of plants 1n the belts. 1ii) what 

should be the d1stance. Width and he1ght of the belt w1th reference to pollution source, iv) 
what 1s the ideal density of plant crowns, and v) what are the limits of pollution dosages 
upto wh1ch green belts would function optimally. Attempts are made in the following 
chapters, to seek answers to these questions, on the basis of our present knowledge in this 
field. It is felt that experience gained from functioning of green belts being planned in the 
country, would give reliable answers. 

Apart from functioning as pollutant s1nks, green belts would provide other benefits l1ke 
aesthetic Improvement and prov1ding poss1ble habitats for birds and animals. thus re­
creating hospitable nature 1n an otherw1se drab urban- Industrial scene. One of the worst 
examples of the latter type of scene IS prov1ded by depos1ts of coal-ash from thermal power 
plants. The problem 1s on the nse in the country, where coal is a fuel long-lasting surety of 
availability. Covering of ash using plants - another type of green belt is recommended to 
overcome the hazards posed by ash. The last chapter in this report IS devoted to the 
problem of ash stabilization and making ash-dumps environmentally acceptable. 

3 
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CHAPTER-2 

PLANT- POLLUTANT INTERACTIONS 

A large amount of information has been generated about the nature of plant -pollution 
interactions: very little authentic informatron tn Indian context has been generated about the 
role of plants in absorption of air pollutants. Most of the information available is from 
tiForest Vegetation as a Sink for Gaseous Contaminants" (Sm1th, 1981}. As per the 
drscussion therein. even sensitive plants like alfalfa have been used for estimation of srnk 
efficrency of plants. 

Another point to ponder is about the areas where green belts should be set up. Obviously 
s1nce a green belt is expected to neutralize pollutants, their location should aim at screening 
off the source of pollutants from society. Areas around industrial establishments, residential 
areas and roadsides. should be the ones targetted for green belts. 

Plants are living organisms and hence are prone to suffer toxicity of air pollutants like any 
other organism. Still, they are expected to scavenge pollutants from the amb1ent air 
through the limrted capacrty they possess for sorption, and neutrahze the absorbed 
pollutants. Major primary pollutants of industrial origin are considered here 

The philosophy IS that when primary pollutants are taken care of, formation of secondary 
pollutants will not reach menacing proportions. Primary pollutants of concern are - SOz 
HF NO. CO, COz, NH3, HzS. Cl SPM and organics. Industrial and man- made sources 
of these pollutants are given 1n Table-2.1. Common secondary pollutants are also included 
in the same Table. 

Since the project aims at mit1gation of air pollutants with plants, discussion here is confined 
to air pollutant interactions w1th plants Other forms of life are 110t considered. Mode of 
absorption of a pollutant by plants and fate of the pollutant inside plant body are given. Rate 
at wh1ch a pollutant is absorbed, total amount that can be absorbed and form of the 
pollutant in which it ends insrde the plant, determine the success of the scaveng1ng 
process. It is known that when pollutant is absorbed at a rate higher than the rate of 1ts 
assimilation, accumulation takes place, resultrng in plant injury and ineffectiveness of the 
green belt. 

S02 : Though several ox1des of sulphur may be the result of industrial processes. SOz IS 
cons1dered to be the most important one. Background level of SOz in the atmosphere IS 
0.001 ug L.1 or less (Kellogg et. al.. 1972). About 109 million metric tons (mmt) of SOz are 
estimated to be added to the earth's atmosphere every year (Helbwachs, 1983). 

Quantities of SOzliberated by different types of 1ndustrres. are given in Table-2.2. Emission 
of SOz by different types of fuels is given in Table-2.3. In India, SOz emission was 6.76 
mmt in 1 979 and IS expected to reach 13. 19 mmt by the turn of this �entury (Kumar and 
IJpadhyay, 1981). 

S02 enters plants mainly through the stomatal apertures. Cutrcle and wax on leaf 
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epidermis and suberin on stem being imperv1ous, more than 95% of the pollutant enters a 
plant through the routes of gaseous exchange Hence stomata. theJr structure, posit1on 
and functions are important 1n the entry of gas in a leaf Once inside the leaf, rt passes into 
the Intercellular spaces of mesophyll and gets absorbed on the wet cell-walls to finally 
drffuse gradually 1nto the cell sap (Knabe, 1976). Whereas absorption of SOz by mesophyll 
tissue of a leaf IS proportional to the stomatal conductance (W1nner and Mooney, 1980), 
diffusion of S02 into cell sap is a function of its water solubility, wh1ch ts fairly high 
(Table-2.4). 

Chemical reactions leading to leaf injury or absorption of S from S02 into the metabolic 
stream have been described variously A widely accepted view is that S02 inside leaf gets 
oxidised to S03. which in turn combines with water to form sulphuric ac1d. 

i) 2 SOz + 02 -----> 2 S03 
ii) S03 + H20 ------> HzSO" 

Dle acid thus formed, upsets the cnt1cal balance between inorganic and organ1c sulphur in 
plants affecting several metabolic processes. leading to reduction 1n productivty. Slow 
absorption of S02 on the other hand, especially whe'l the rate of SOz absorption equates 
tf)e rate of S utilizatiOn as a nutrient, leads to improvement 1n productiVIty These 
pOSSibilities Of diametricatly OppOSite effects on plant productiVIty due to S02 absorption, 
are presented n Fig.2.1. 

The adverse effect of SOz on chlorophyll pigments leading to reduced productivity may be 
considered under two cellular pH conditions At pH 2.2 to 3 5 the free H ions generated in 
the cell from the splitting of H2S03 into sol and H". dtsplace the Mg2' from chlorophyll 
molecule to degrade the latter into phaeophytin molecule, a non-photo- synthetic brown 
pigment (Rao and Le Blanc. 1 966) At pH above 3.5, SOz affects the thylacotd membrane 
of chloroplast by causing oxidation of carotenoids through generation of 02· from HSo3· 
(Pieser and Yang. 1978) The unprotected chlorophyll molecule then IS oxtd1sed and lost 
Free Oz. also tncreases level of H,02 1n the presence of SOD (superoxide dismutase), 
leading to ox1dat1on of chlorophyll molecules. S02 IS also considered to reduce 
chlorophyllide synthesis, through 1ts effects on ascorbic acid (Keller and Schwager. 1977). 

Initial v1sual symptom of foliar 1njury caused by S02 is the formation of marginal and 
interveinal chlorotic, bronzed or necrotic areas. start1ng with dark green or dull colouration, 
w1th water-soaked appearance. NecrotiC areas e>eend and are v1s·ble on both epidermal 
surfaces Older leaves having just attained full expansion are the most susceptible ones. 

NOx : Three types of ox1des of nitrogen are collectively referred as NOx. These are N20 
1N1trous oxide). NO (N1tnc oxide) and N02 (N1trogen dioxide). H1gh temperature reactions 
in the presence of a1r lead to oxidation of atmosphere nttrogen. g1ving rise to oxides of 
nitrogen Whereas background level of N02 1s only 1 .9 �tg m·3 that of NzO may be as high 
as 450 �tg m -3 (Urone. 1976). 

On absorption in leaves across stomatal apertures, NOx react on cell walls to form HNOz 
and HN03, the former being more toxic pH drop and reaction of acids with unsaturated 
compounds causing 1somerizat1on and free radical formation. lead to toxicity. Nitrosamines 
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are formed, cellular pH is lowered and acetate metabolism inhibited, lead1ng to growth 
suppress1on (Mudd, 1973 Taylor et al 1975: Zeevart 1976). 

InJury symptoms are visible as d1scoloured spots of gray-green or light brown colour 
Bleached or necrotic spots 1n interveinal areas of leaves IS a later development, appeanng 
as stripes 1n advanced stages. 

NO .. are not considered to be of major concern as phyto- tox1cants since several stud1es 
suggest that levels suffic1ent to InJure vegetat1on would be far above known or monitored 
amb1ent levels. Importance of NO,. 1n the atmosphere however, lies 1n the fact that they are 
the raw matenal for format1on of Important secondary pollutants like OJ Smog and PAN. 

HF : Ruonne is a universally distributed element. hence 1s to be found 1n all places-soil, 
water and air (Treshow, 1970). About 0-05 mgm-3 is present in air and 1n traces in 
surface waters and in soil Some parts of RC!jasthan are reported to have unusually high 
concentrations of the element 1n soils. Combustion of fossil fuels. smelt1ng of ores I ke 
bauxite and reduction of phosphatiC rock in the manufacture of feti 1zers, are some of the 
industrial processes. responsible for release of HF 1n the atmosphere. Few to several 
hundred pounds of fluonne 1s released into the atmosphere every year according to several 
est1mates (Treshow, 1970). 

Fluonde enters leaf through stomata. and from the intercellular spaces of mesophyll, 
diffuses into vascular t1ssues. It moves along transpiration stream towards leaf t1ps and 
marg1ns where accumulation takes place Due to absence of v1sible InJury. such 
accumu1at1on goes unnoticed for long n some sensitive plants. injured t1ssues in t1ps and 
marg ns have shown values of 50-200 ppm HF concentrations. In tolerant spec1es vis1ble 
inJury was not noticeable even at 500 ppm concentration level. 

Chlorosis of leaf tip is the f1rst visible 1njury. Wrth increasing accumulat1on. the InJury may 
extend along margins and 1nwards along veins. Injured brown or dead areas of leaves 
become necrotiC. lead1ng to premature leaf fall (Weinste1n, 1 977) 

CO and CO� : Incomplete combustion of fuels 1nclud1ng fossil fuels. leads to formation of 
CO. Automobtles are the commonest source of CO 011 refineries metallurgical 
operatrons etc are other sources of significance. Annual global tnput of this tox1c gas IS 
est1mated to be 6 billion tons (Se11er. 197 4). 

CO is not a phytotoxic gas Green plants function as natural sinks for CO (or its read=ly 
converted form, COz). Sou and oceans are also vast s1nks for the gas S nee CO gets 
gradufly oxid;zed to COz. whtch is absorbed and utt' zed by plants on 1arge scale, and since 
increase 1n COz concentration from 1ts normal 300 ppm to htgher levels are still non-toxic to 
plants CO or COz are not treated as senous phyto-toxtcants 

NH3 : Oecornpos t1on of organ1c matter of different orig1ns including excreta fertilizer 
breakdown, coal combust1on and releases from tndustnes lead to pollution by ammonia. 
Though localized, amb1ent concentrations of 20 pphm have been recorded (Cholak. 1 952). 

6 

118 232

sua30
Typewritten Text

sua30
Typewritten Text
-TRUE COPY-



119 233

sua30
Typewritten Text
ANNEXURE A/10



120 234



121 235



122 236



123 237



Classification of Sectors into Red, Orange, 
Green, White and Blue Categories

(A tool for progressive environmental management)

Central Pollution Control Board

Delhi-110032

(January 2025)

Classification of Sectors into Red, Orange, 
Green, White and Blue Categories

(A tool for progressive environmental management)
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SANMARG NETWORK – 01.04.2025  

Many serious allegations have been levelled against factories in Jamuria Industrial Area 

including land grabbing 

Discrimination being done by providing pure drinking water to factories and impure drinking 

water to city dwellers 

Jamuria : Jamuria Industrial Area 

The area is known as the major industrial area of the state. Jamuria Industrial Area is spread 

over Sheikhpur, Ikra, Ramchandrapur, Balanpur, Sarthakpur, Jaduadanga, Hijalgoda, Dhasal as 

well as from Chakdola to Tapsi on National Highway 60. However, no special contribution of 

any factory is visible in the development of the area. There are 11 big steel plants in Jamuria 

Industrial Area, which include big companies like Shyamsel, Super Smelter, Gagan Ferrotech, 

RAIC, Satyam Smelter, Maan Steel, Akudiya Group, Great Eastern, Ramji Steel, Baba Strip, 

Baba Structural, while there are also 35 small scale industries. Apart from this, there are biscuit 

factories along with 5 cement factories. 

Leaders of different political parties accuse factory managements: Jamuria Industrial 

area  

While the economy of the region has grown due to the establishment and expansion of factories 

in the area, the public is suffering from pollution. Leaders of various political parties complain 

that the factory management is not taking any steps to control pollution. CPI(M) DYFI State 

Committee member Budhdev Rajak said that people of countless areas of Jamuria including 

Ikra, Sarthakpur, Ramchandrapur, Balanpur, Sheikhpur are suffering from pollution emanating 

from factories. People have become victims of serious diseases like TB, asthma, lungs, 

breathing problems. BJP Mandal President Sanjay Singh said that the factory management does 

not take any concrete steps to deal with pollution due to which people are suffering from serious 

diseases. Diseases like cancer have increased due to factory pollution. Congress leader 

Vishwanath Yadav said that only drama is done in the name of plantation. There is a rule of 

planting trees in 20 percent of the factory building but no factory follows it. The State Pollution 

Board is completely responsible for this. 

Somewhere agricultural land, somewhere government land, even forests have been swallowed 

by factory owners. BJP leader Santosh Singh has swallowed Shyamsel, Gagan Ferrotech, Super 

Smelter, Maan Steel, Satyam Smelter have been accused of usurping thousands of acres of 
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historic Nilban forest including government land, agricultural land. Santosh Singh said that 

hundreds of acres of ECL land has been forcefully occupied by Shyamsel. A complaint 

regarding this has also been given to ECL headquarters while Nilban forest has also been 

encroached by Shyamsel. Nilban forest had historic importance for the environment. Today 

many are being admitted to the hospital due to serious diseases. Was the work of spreading 

pollution by the factory owners not enough that now the general public has been deprived of 

pure water as well. Due to all these reasons, the anger of the general public, which was earlier 

against the factory management, is now increasing towards the behaviour of the Municipal 

Corporation as well. This is the reason why on the coming 3rd April, a protest will be held by 

gheraoing the office of Borough 1 of the Municipal Corporation. 

Factory Owners are Playing with Lives in Collusion with AMC: Vikas Yadav 

Social worker and youth leader Vikas Yadav has accused the factory owners of colluding 

with the Municipal Corporation and playing with the lives of the common people. He said 

that the pure water which should be supplied to the residents of the Municipal Corporation 

is being taken to the factory by the factory owners in connivance with the Municipal 

Corporation while the contaminated water is supplied to the residents of the Municipal 

Corporation. Due to this, the common people are suffering. Many are being admitted to the 

hospital due to serious diseases. Was the work of spreading pollution by factory owners not 

enough that now the general public has been deprived of pure water as well. Due to all these 

reasons, the anger of general public, which was earlier against the factory management, is 

now increasing towards the behaviour of Municipal Corporation as well. This is the reason 

why on coming 3rd April, a protest will be held by Gheraoing the office of Borough 1 of the 

Municipal Corporation.   

 

Due to the factory owners, the existence of this historic forest has been completely destroyed. 

Satyam Smelter has also been accused of encroaching on ADDA land. In Jamudiya Industrial 

Area, complaints of encroachment on railway land have been lodged against steel factories like 

MB Sponge & Power, Gagan Ferrotech, RAIC since the beginning. Santosh Singh said that 

this entire scam has been done with the connivance of the ruling party leaders and BLRO and 

corrupt officials. 
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COPY OF SATELLITE IMAGES REGARDING STATUS OF NALA 
BETWEEN 23.01.2012-01.04.2025 
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IMAGES DEPICTING DUMPING OF FLY ASH IN OPEN IN THE PREMISES OF 
THE JAMURIA INDUSTRIAL ESTATE, WEST BENGAL 
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Drawing unauthorised water from Ajoy River bed through huge number of deep 

bore tube well sunk in the riverbed 
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IN THE NATIONAL GREEN TRIBUNAL 

ORIGINAL APPLICATION NO. 3ll of2025 

~THE MA ITER OF: 

Pintu Dutta 

-VERSUS-

State ofWcst Bengal & Ors. 

VAKALATNAMA 

Peulioner (sJ 
,\ppcllatll (~) 

Respondcnt(s) 
nefendant (s) 

L Pmtu Duna. S/o Sitaram Duua. aged about 3 I years. resident ofMoodalpur. Jamuria, Paschim Bardhmao. 

West Bengal - 713336, DEFENDANT / RESPONDENT/ PETTTTONER /OPPOSITEPARTY. in the above 

application suitlappcat petition reference do hereby appoint and rcll1m I Eisha Krishn I Mansi 

Bachani I Anukriti Bajpai Advocates of the National Green Tribunal. to act and appear for mems m 

the above application/ suit/pctitton/appeal reference and on my/our behalf to conduct anti prosecute or 

defend or\\ ith dnm the same and all proceedings that may be taken in respect of any appllcation connected 

with the ~arne or any decree or order passed therein. including proceedings in taxauon and application for 

Rcv1cw to file and obtain return of documents and to deposit and receive money on my I our bchal fin the 

Apphcation!SuivPctitiOlliAppeal reference and application for Rev1ew. and to represent me us and to take 

aJI necessai) steps on my/our bcbalfmthe above matter. UWe agree to ratify all acts done by the aforcsa1d 

advocate, in pursuance of this aULhonty. 

Accepted Identified 8)-

Advocate. 

To. 

The RcgJstrar. 

Dated this the 28111 day of Marc b. 2025 

(Petitioner (s) I Appellant (s 1 
Rcspondem (s) I Defendant(s) I Opposite Pnny 

MEMO OF APPEARANCE 

National Green TribunaJ 
F.astem Zone Rench .. Knlkata 

Sir, 

Kmdly enter my appearance in the above matte1 on behalf of t11e Petitione1 1 Appellant 
Respondent. 

Dated: 28.03.1015 

Advocate for the 
Petitioner( s) AppeiJanU s )fRespondenl( s l 

19. Nwmmddin Ea;.t. Prcs1dennal Eslate. (Lower Ground Floor). No~w Delhi- 11 00 I 3 
Tel.: +91 - I I-40573181E-mail: cldtlcgaJ.a !!DlaJI.com 
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